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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL . HYDERABAD BENCH
AT HYDERABAD.

Between

1. N.Mathaiah

2. Ch. Lazar

3. G.Srinivasan

4. B.Salman

5. B.Venkata Ratnam

6. P.Rama Rattaiah

7. G.Suryanarayana

B. Sk. Sidda Sharief 1 *
9. V.Ramachandra Rao «+ Applicants

And

1. Railway Employees’ |
Coop. Credit Society Ltd., |
Reptd. by its Secretary,
Park Town, Madras-600003.

2. Chief Personnel Officer, . ‘
S.C.Rly.' Rail Nilayam, ! |
Secunderabad, )

3. Sr. Divl. Personnel

Officer, S.C.Rly.,
Vijaywada. «+ Respondents

Counsel for the Applicants ++ Shri P.Krishna Reddy
Counsel for Respondent No.l ,. Shri S.Narasimhan
Counsel for Respondents 243 .. Shri C.V.Malla Reddy, SC for R1ys
CORAM

Hon'ble shri Justice M.G.Chaudhari : Vice-Chairman A£44:———-

Hon'ble shri R.Rangarajan : Member (A) 0
—_—

0...'2



e

2

-2 -
Qrder
(Per Hon'ble Shri Justice M.G.Chaudhari : Yice-chairman)
After hearing the learned counsel for the Applicants
as well as Shri S.Narasimhan, learned counsel for Respondent
No.l and Shri C.V.Malla Reddy for the official Respondents,
we are of the opinion that the order as was passed earlier
does not cause any prejudice to the Respondent No.l and deserves

to be maintained. Accordingly the following order is passed.

2. The O0,A. is disposed of in terms of the order dt.18.12.93.1

Although the instant order is being bassed in terms of the

said order, this will be treated as a fresh orderain'tggqggaﬁl
- para 2 to para@i of the |

earlier order, We are,” however, modifying the direction as was

earlier given. We hereby order that the Chairman of Rl Socieqyl
shall take a decision in terms of the directions contained :
in the order in'péraig?of the earlier order which shall be

now read as part of the @igigg%iorder within a period of

four weeks from the date of receipt of copy of this order,

It is left open to the Chairman to take such decision as

he considers suitable in the matter. If either the'Applicanté
or any of them or the Respondenf No.l and for that matter

the official Respondents is aggrieved by the decision of the:
Chairman it will be open to the parties to adopt such legal

te

remedies: to challenge the decision as it will be in accorﬁaﬁ;e
éf:ﬁ the law. We restore the order to the effect that pending
consideration of the matter by the Chairmaﬁ of Rl Society

the impugned recovery in regard to the alleged TV loans

from the salary of the Applicants shall stand stayed. This

order shall be read in continuation of the earlier interim ordéx

3. The instant Q.A., however, stands finally disposed of.

N~ S—— D el hn S

( R.Rangarajan )} ' ( M.G.Chaudhari )
Member (A). , Vice~Chairman.

Dated: 3-4-1996. ,/% ﬂﬂb
Open Court dictation. TNy ?
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- M.A,106/96 and MA 108/96 | 0 | _ L
and O,A,1553/95. |

TO P ! . ‘
1. The Chief Personnel Officer, SC Rly, !
Railnilayam, Sgcunderabad. ! '

2. The Senior Divisional Personnel
Officer, SC Rly, Vijayawada.

3., One copy to Mr,.S.Narasimhan, Adecate, CAT Hyd.
4. One copyto Mr.P,Krishna Reddy, Advocate. Car,.Hyd,
5. One copy to Mr.C.V.Malla Reddy, SC for Rlys., CAT,Hyd,

6. The Secretary, Rallway Employees' Co-0p Credit Society Ltd,,
‘ Park Town, Madras-3. ! ‘

7..0ne copy to Library, CAT.Hyd,
8. Onespare coOpYy. _
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